PRapers Laid KARTEKA 3, 1888 (SAKA) Papers Lavd

Amendment) Rules, 1876
(Hindi snd English versions)
published in Notification No,
GBR 811(E) in Gakette of
India dated the 22nd Septem-
ber, 1976, under sub-section
(3) of section &1 of the Ware-
housing Corporation Act, 1962,
[Placed in Library. See No.
LT-11374/76.]

(2) A copy each of the following

Reports (Hindi and English
versions) under sub.section
(1) of section 619A of the
Companies Act, 1956.—

(i) Annua] Report of the Cen-

tral Fisheries Corporation
Limited, for the year
1972.73.

(h) Annual Report of the Cen-

tral Fisheries Corporation
Limited, for the year
1973-74.

(3) A statement (Hindi and Eng-

lish versions) showing reasons
for delay in laying the reports
mentioned at (2) above.
[Placed mn Library. Sec No.
LT-11375/76.]

(4) ) A copy of the Gujaiat

Devasthan Inams  Abolition
(First Amendment) Rules,
1976, published in Noufica-
tion No. GHM-75/M-232-
DAR-1071-Y m Gujarat Go-
vernment Gagette dated the
13th November, 1475, under
sub-section (2) of section 29
of the Gujarat Devasthan
Inams Abolition Act, 1969
read with clause (c) (iu) of
the Proclamation dated the
12th March, 1976 1ssued by
the President in relation fo
the State of Guyarat to-
gether with an explanalery
note.

(i1) A statement (Hindi and

English versions) explaning
reasons for not laying the
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Hindi version of the above
Notificatipn., [Placed in Lib-
rary. See No. LT-11376/76].

(8) (1) A copy of the Gujarat
Surviving  Alienations Aboli-
tion (Compensation Bonds)
(First Amendment) Rules,
1875, published 1n Notifica~
tion No. GHM-75/233-M/,
GSA/1973/134706-Y in Guja-
rat Government Gazette dated
the 13th November, 1975
under sub-section (2) of sec
tion 28 of the Gujarat Sur-
viving Alienationg Abolition
Act, 1963 read with clause
(c) (ii1) of the Proclamation
dated the 12th March, 1976
issued by the President in
relation to the State of Guia-
rat together with an explana-
tory note.

(u) A statement (Hindi and
English versions) explain.ng
reasons for not laying the
Hindi vermions of the above
Notification, [Placed in Lib-

rary, See No. LT-11371/;
78].

(6) A copy of the Annual Report
(Hindi and Enghsh versions)
of the Central] Warehousing
Corporation, for the year
197576 along  with the
Audited Accountg und the
Audit Report thereon, under
sub-section (11) of section 31
of the Warehousing Corpora-
tion Act, 1962, |Placed in

Library. See No LT-11378/,
76].

StAMEN'S PROVIDENT FUND (AMDT)
ScHEME, 1976

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. G, S. DHIL-
LON): Sir, on behalf of Shri H, M.
Trivedi, I beg to lay on the Table a
copy of the Seamen's Provident Fund
(Amendment) Scheme, 1976 (Hindi
and English versions) published in
Notification No. G.SR. 1233 in
Genzetty of India dated the 218
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August, 1076 under section 24 of the
Seamen's Provident Fund Act, 1966,
[Placed n Lidbrary. See No. LT
i11378/n6].

NOTIFICATIONS UNDER COMPANIES ACT,

1856, Notwrication RE. M/s. Matua

Vara Nipar Lap, TaMir Naovu, Drarr

ORDERS UNDER CoMpANIES ACT, 1856

ANp NOTIFICATIONS AND COMPANEES

‘(ACCEPTANCE OF DEPOSITS) 2ND AMENDT.
Ruitks, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
OCOMPANY AFFAIRS (SHR1 BEDA-
BRATA BARUA): **1. ] beg io re-
lay on the Table a copy of Draft
Notification No. 20/4/76-IGC (Hindi
and Englisk versions) to be issued
under sub.section (1) of section 820
of the Compames Act, 1956 making
certain amendment to Notification No.
B.R.O. 355 dated the 1Tth January,
1957, under sub-section (2) of section
620 of the said Act, [Placed in Lab-
rary. See No. LT-10064/761.

2 I beg to lay on the Table—

(a) A copy of Draft Notification
No. 15/14/74-1GC  (Hundi
and English versions) regard-
ing non-application of sec-
tion 205 (1) of the Com-
panieg Act, 1956 to Govern.
ment Companies, to be issued
under sub-section (1) of mec-
tion 620 of the Companies
Act, 1056, under sub-sectidn
(2) of section 620 of the said
Act. [Placed n Library.
See No. LT-11378/786).

(b) A copy of Notification No.
G.SR. 1300 (Hindli and En-
glish versions) published n
Gazette of Indila dated the
11th September, 1976 de-
claring M/s. Matha Vara
Nidhi Limited a company
having its registered office
in the State of Tamil Nadu
as a ‘Nidhi’ under sub-sec-
tion (3) of section 620A of
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the Companles Act, 1058
[Placed in Library, See No.
LT-11380/76].

() A copy each of the following

Draft Orders (Hindi and
English versions) under sub-
section (6) of section 81 of
the Companies Act, 1956:—

(i) Draft Order No. 33/18/76
CL. IIJ directing M/s
Westinghouge Saxby Far-
mer Limited to convert
part of its loan into equity
capital, to be issued under
sub-section (4) of section
81 of the Companies Act,
1858.

() Draft Order No. 33/38/78-

CL. III directing M/s.
Mining and Alled Mach-
mnery Corporation Limited
to convert part of its loan
into equity capital, to be
18sued under sub-section
(4) of sgection 81 of the
Companies Act, 1956,
[Placed 1n Labrary. See
No. LT-11381/76].

(d) A copy each of the fol-

lowing Notifications (Hindl
and Enghsh versions) under
sub-section (5) of section 396
of the Companies Act,
1956: —

() The Balmer Lawrie and '
Company Limited and In-
dustrial Containers Limited
Amalgamation Order, 1976,
published in Notification
S.0. 542(E) in Gazette of
India dated the 12th
August, 1678 together with
Corrigenda thereto publish-
ed in Notification No. 8.0.
5901(E) (Enghsh  versiom)
and 8.0, 592(E) (Hindl
version) in Gazette of India
dated the 6th September,
1976.

**The Notification was previcugly 1laid on the table on 10-8.76.



